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1[TAMIL NADU] ACT NO. XVIII OF 1958." 
: ;  li 

1 ,  

I ,  
n 

[THE  T TAMIL NADU] DISTRICT DEVELOPMENT COUNCIA-- I ; '  
,I : j,; 

ACT, 1958-1 f l  . 

[ ~ ~ ~ ~ i ~ ~ d  1 6 ~  assent of the Governor on the19th September 
1958 ; j j is t  publisheil i~ the ''Fort St. George Gazette 
~ a ~ ~ ~ , & ~ ~ ~ ~  '' 01' the 20th Septeml el. 1958 (Bhadra 
29, 1880>.1 

An A C ~  to provide for the constitution of Diaricf Devdop- 
rnenf Councils in the 3LState of Tamil Nadn) 

Waensns it is expedient to provide foi the constitution 1 

of District De~elopnlenf Councib in the 3[Sf-ie of Tamil 
i 

I 

Nadu'J ; 
Br it enacted in the Ninth Ye" of the Republic of India 
as follows :-- 

I. (1) ~ h i s  Act may be called the 66 1valnil Nadu] Short extent title, and 
District D ~ e l  opment C O ~ U C ~ ~ S  Act, 19 58 -" commence- 

(2) ~t &ends to the whole of the 3[Sta$e of Tamil me"'. 

NaW. 

(3) 1t shall corn; into * -  force 011 such date* as the . 
appoint a overnmellt may, by noh~lc . - - , 

2, lo this Act, urless the context otherwise requires-- Definitions* 

(1). district 9 y  msm the revenue district referred to 

in sub-section (1) of section 3 or the local area constituted 
into a district under sub-section (2) of that section as ' 

altered by tbe'notific,iition~, if any, issued uiider sub-section 
(3) of the same section ; , 

, - -  -4-- - 
1 These words W ere substituted for the word g b  Madras " by the 

Adapt ation of Laws Order, 1969, as mended the . 
~~d~ Adapttation Of 1,aws (Second Amendmellf) Order, 

a F~~ Statement of Objects and Reasons, See F o ~  st. @rage G(dietle 
;rrcd the 30th August 1958, Part IV-A, Pa@ 294. ~xtraordinary, d by sectton .3(1) 

This ~~t .*rss toJ the added territories 
arid Pnncbayats " il Nadu District Development 'Co~l*.clls of t11~ Tam 1961 (Tamil N a d ~  Act 28 of nil tension to Added Terf i!ory) Ad9 itorias specifid in parts 1961) subject to the condltlon thats .the 

11 and 111 of the Second Schedu!e to the Andhrc pradesh and Madras : ' 1955 (Central Act 56 of 1959) shall (k~tertlation of BOU"~~$?~%; chingleput 
be deemed to form pa 

"State of 
8 ms w&s ~ullstituted 

the ex~ression 
9 by the ~ ~ ~ i l  Nadu Adaptatlo* of Laws Ordef; 0 6 9 9  ', , ' 

Mndrtbed as am 4. the Tamil Adaptation of (%~0nd A m d  
- merit) Order, 1969* , .  ,, , the 1st &ern;bet 1959. *Came into fo 
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(3) " pancha:jat " and " panchayat union counc~ 
have the meanir. gs assigned t o  them under the law for 
time being in force relating to their constitution ; 

I 

(4) a perscn is deemed to have his " residence " or 
to " reside " in any house if he sometimes  use^ any portion 
thereof as a sleeping apartment, and a person is not deemed 
to cease to reside in any such house merely becuase he is 
absent from it or has elsewhere another dwelling in which 
he resides, if he is at liberty to return to such house a t  
qny time and has not abandoned his intention of returning ; 

(5) "revenue districtt" means any local area which 
for the purposes of revenue administration is under the 
charge of a District Collector ; 

, . 

(6)  "year" means the finanical year. 

. ,' 

5 

District 3 1 )  . otherwise piovided in this section, every 
local area which cn the date of tllc con~men~mcnt  
of this Act is a revenue district shall be deemed to be 
district for the purposes of this Act, 

(2) The Governmelrf may, in special circuinstances 
by notification, d e c l a ~  any compact local area in revenu 
district or in more th:m one reveune district, to be a dis 

. a  trict for the'purposes of this Act and specify the na 
5 .  

the district. 
*I  , ' 

?g:". ** + y 3 

- - \ 

.. 
"F;: ,-, , . . 
4)$$by8.< +..t, st - h . , I.. (3) The Government may, by notification, 
"r;: . .  * 

r .  , 
" T ,L " &- ' . A 

$3. r.;c'* . 
~ b . i . .- 

6) exclude from any district any local area 
. pxised thercin ; or ' < $8 Cl ;-> 

F- * .* 
1A * 3 % . <  tat - . $  

, . 
J +" 

\ " 1' 

d ,  

% . :. (ii) include in ally ciistrjct any local area contig 
- +" to it ; or .*<<,' -** - . :.. " : . 

<..., - - .p;.: - .  
*. % 4 A ,-.* , . : (iii) cancel Or rnodify a notification issued 
.' 

6 -b .. ---,, . - - gub-ion (2) ; or ,*,: 2 "" I =t - 

. - 
-.-- .- .- - ---- - - - -  - - 

LatestLaws.com



LatestLaws.com

1 7" '" . \ 

-- 
1958 : 'LN. Act XVIEJ District ,. Development councils 875; 

(4) Before issuing a notification under sub-section 
(2) or sub-section (3). the Governmert shall give the Dis-.. 
trict Development Council or District Development ' Coun- 
cils which will be affected by the issue of such notification . 
a reasonable opportunity fox showing cause against the pro- 
posal and consider the explanations apd objes:tions, if any, 
of such District Development Council or District Develop- 
ment Councils. 

(5) Every notification issued under , sub-section (2) 
or sub-sectio?~ + ' (3) shall contain a statement of the reasons' . 

therefor. 

4. (1) The Government may, by notification and with Establish- 

- 

effect from such date as may be specified therein, cause to be 
established for any district a District Development Council 
consisting of the following members, namely :--- 

(u) The District Collectdr, ex-oficficio ; 
c r 

I 

I 

l[(b) (i) elected Members o; the House of tlie People 
and elecied Members of the State Legisiative Assembly, 
chosen to represent a constituency which consists of, or 
c r i s e s ,  or relates to, the district or zny portion thereof 
or who reside in the district. 

(ii) elected Members of the Council -f States 
representing the State of Tamil Nadu and elected Mem- 
bers of the State Legislative Council, and, 

(iii) nominated Members of Parliament of this 
State and of the State Legislature, who have intimated their 
desire to serve as a Member of the District Development. 
Council under sub-section (3) ;I 

.. . 
(c) all chairmen of panchayat union councils m 

t l ~ o  district and until a panchayat union council is constitu- 
ted for any local area in the district, a person chosen in thc 
prescribed manner by the presidents of panchayats in 
ihat area : 

provided that no person shall be so chosen unless 

his qpeais in the electoral roll for any of the pan- 
chayats in the area ; - 

_Ic.--.c--c -- - 
q, subst itu{ ed for the origind clauy (b) by s ~ t i o n  

* 

I This clau. 
24) of the Tamil Nadu District Development I 20uncds (Amendment) - f 

~ f t ,  1975 (Tamil Nalu Act 51 of 19751- <z:. - .  _ -, , 
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876 District Dev~lopni~rnl Coz~tciZs [I958 l'.:;i. Act XVIII 

all chairmelr of municipal corincils in the 

(e) presidents of Co-operative Centrsl Banks in the 

(j') such Gazetted Officers of the Government con- 
nected with planning and execution of development schemes 
in the district as are noll~inated by the Government. 

If the district comprises of parts of two or more 
revenue districts, the (2overlunent may, by notification, 
declare which officer shall be considered to be the District 
Collector in respect of that district for the purposes of this I 

1 

(2) The District Collector referred to in sub-section (1) 
hall Be the Chairman of the District Development Council. 

1[(3) (a) (i) No electcd M~mbes of the House of the 
People and no elected hlcmber o f  the State Legislative 
Assembly, shall be a melnber of more than one District 
Development Council. 

(ii) An elected Member of the Eouse of the 
People or an elected Member of the State Legislative 

I" , , * 
sen to represent a constituency which 

r comprises, or relates. to, a district or 
of bther than a district in which Ile has 

shall decide ar to the District 
n which he desires to serve as a M 

s ' decision to the District Collector conce 
and within such period as may be prescri 

(6 )  (i) No elected mern':er of the ccurcil of Stat 
member elected. to tlie State Legislative Coun 
members of thc Legislative Assembly shall be 
.'of the District Development Cou~ci 

cil elected member of t 
I,cgislntive Council, as the 

as to tile District Dcvclopm 
district in which he desires to se 
timate llis decisiol to t 

U G ~  ffom an,d within 

---a- --- ---.--- 
ubstitutcd for the origin; 1 s 

il Nadu District Dryelopnle 
mil PJxtu Act 51 of 1975). 

e x - "  '- ' - --- . ..* . .-.. - 
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(ii) Any n;smbrr elected to Lhe State Legislative - 1 
Coullcil by the electorates mentioned in  ~ub-clause (a), 4 

(b) or ( c )  of clause (3) of Article 171 of th; Co.atitution 
shall be a member of every District Devslopnrent Council 
ia rh- &sf~-i;u .Crnjw.cu ;.A ;be l f l~ i10; id  ~onstituency - I 
- 

az-d. 
(c) N o  ~loiluilarrd Member of P w l i ~ n ~ c n ~  t'f this 

*. 

4 
State and no nomimted Member of the State Legislature 
shall be a Member of the District Development Councils 

I 

of more than one district ; and the non~ninated Member of 
parliament of this State or of the State Legislature shall 
decide as to the District Develop 
one district in which he desires to s 
intimate his decision to the Distri 
in such form and within such period 

(4) Where a p rson ceases to b: a Membe 
ment or a Member of the State Legislature or 
of a patlchayat uniod'counbil or Presid 
Central Bank or the chairman of a 
the district 1[or Chairman of the Tamil 
y a g d  Board or the President, of a 
official of any of the 'authorities. refe 
(4411,. hi shall cease to 6 e a  member of the 2[ 

Development Council or District 
from the date on which hk *ceases 
chairman or president stor official]. 

4[(4-A). In addition to the nlen~bers referred in 
sub-section (I), the Government d . .  may, by notification 
nominate-- . - <  

.(i) The Chairman bfihe  stm mil Nadu St 
yagda Board constituted under section 3 o 
~~d~ Bhoodan Yagna Act, 1958 Varnil Na 
of 1958), 
L_C___- 

iThese words were iwerted by section 2(3)(i) of the ~ a m i l  Nadu 
District Dcveiopn~crlt Cou~~cils (Amendmed) Act, 1975 (Tamil Nadu 
Act 51 of 1975). 

9These were substituted fpr the words "District Develop- 
Tamil Nadu District merit council " by section 201 (11) of the (Tamil Nadu Act neveloyment Coui~cils (Amendmeot) Act, 

51 of 1975)- ' 

3Thene wards were inserted by section ?.@)(iii) of the Tamil Nadu 
~ i ~ t ~ i c t  ~ ~ ~ e l o p m e n t  Councils (Amendment) Act, 1971 (Tamil Nadu 
~ c t  51 of 1975). 

4These sulpscctions were ikserted by ~eciioll ?(4) of the Tamil Nadu 
~ i & i ~ f  De~d@mcnt C O U ~ C ~ ~ S  (Amend nlen t) Act , 1975 (~arnil  ad u 
Mt 551 nf 1975) 
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(i) clasoificatioti of markets as pgnchayat markets 
and panchayat union markets and fixing rates of contribu- 
tion payable by one authority to the other ; 

(ii) classification of fairs and festivals as pan- 
cl~ayat fairs, panchayat festivals and panchayat -union 
fairs and panchayat union festivals ; 

L 

(iii) classification c f public roads (other than 
roads classified by the Government as National Highways, 
State Highways and major district roads) as panchayat 
union roads and village roads ; 

(d) advising the Government on all matters relating 
to development of road transport. 

16. (1) The District Development Conncil may meet Meetings of 
as often as may be necessary and shall, sttbject to thz District 

Develop- provisions of sub-scctiona (2) and (3), observe such rules of ,, 
procedure in regard t cl transaction of business at its meetings coukcils, ' , -  > 

(including the quorum at meei~ngs) its may o e  prescribed 
I ,  

by the Government under this Act, pr~ovided that not . 

more than three months shall elapse between, one meeting 
of th- District Development Council and enother. 

(2) The Chairman of the . Distrist Development 
Council or in his absence any member nominated by him 
in that behalf shall preside at a meeting of the District 
.Development Council. ,& 

, . . 
Y ,. 

(3) All questions at r meeting of the District Develop- 
ment Council shall be decided by B majority of the votes of - 
themembers present and voting arid in the case of an 
equality of votes, the Chairman of the District Development . 

Council,.or in his absence the person presiding, shallhave a , . 

second:or.casting vote : , ' 

2 ( 
t .  L .  

V ",'f - 
' iceriain' %cts done or proceedings taken by the District ~ e & l o ~ -  
merit ~ o u n c i l ~  before the commencement of the Tamil Nc,du Dist- 

DcvJopment Councils (Amendment) Act, 1 965 (Tamil N& 
~ c t  1 9 of 1965) were ~alidated~by aection 4 of the wid Act. 

" $,-: . . 
") 

. I , .  .-, , . . . ,. . -  
' , .ZL 2 :y ' 

, 3 . 5  .,<+? . . ., 
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-- - - - - - 

1958 : T;N. Act XVIIII ~ktt ic t  Development 85 1 ' 

Councils 
i 

istrict De~relopment . 
h g c ~ ~ m ~ ~ ~ &  

*c 

- 4  1. 

1 
& i4" 

i 

; ! 

I 
! ? 
I I 

Provided further that it shall be open to a person who 

,% , 
has been chosen as a member of one standing committeec i. \ 

p to opt to serve as a member of another standing committee .I \ I in the place of a member of such committe2 with the consent $ '  , I 

, . of such other member and for such period as may be 
mutually agreed upon. 

a I 

. (4) In addition to the members nominated under sub- 
sectioi~ (2) or chosen under sub-section (3, the Government 
may appoint as a member of a standing colrimittee any 
person, who 'in their opinion pwesses special knowledge 
and experience in matiers that may come up before the 
District Development Council, although he is not a member 
of the District Development Council, or the District . 
Development Council may invite any such person to spve 
as , member of a standing committee : 

Provided that the number of members so appointed 
by the Government shall not exceed two in respect of any 
standing committee. 

(5) The members of a standing committee who arc 
not members of the District Development Council shall 
have the right to attend the meetings of the standing com- 
mittee and take part in the discussions thereat but they 
shall not have the right to vote at such meetings. 

(6 )  Each stailding committee shall elect its own 
chairman from among its members who arc members of 
thc Districl Development Council. 

1: 

(7) The members of the standing committee nomi. 
nated, chosen or appoioted, as the case may be, under this 
section shall cease to hold office at the end of each year and 
the members of the standing committee. for tht: ensuing 
year shall be nominated, chosen or appointed, as the / ., 

case may be, before the expiry of tlie year but shall not 
i 

enter upon office unti! th4 CX!T-!'"ITZ~~ of the ensuing I 

' year. 
1 

1 
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13. No suit or other legd proceeding shall lie apainst Frotedioo 
any member or officer of a District Developmerlt Council of action 

taken in or of any standing committee in respect of anything which i 

is in good faith done or intended to be done in pursuance 
1 

i 

of this Act. 

14. (1) The Government may, l[ 1, ma ke power to 
rules to carry out the purposes of this Act. make rules 

i 

*,  

(2) In particular, and without prejudice to the 
generality of the foregoing power, such rules may provide 
for all or any of the following matters, namely :-- . 

.. 

(a) the allowances of members , of the Dirtrict . . . 

Development Council ; 

(b) $he matters in respect of which a District 
Development Council may require a ?municipal council, 
panohayat union coudcil or panchayat .% to. furnish infor- 
mation I I S  

(c) the form in which, and the time within which, 

) the annual report of the District Development Council 

j mpy be prepxed and forw~~rded to the Government ; 

(4 the returns bnd information which 2 District 
d Development Council may be required to furnish to the 

iy 

(,) the manna of recruitment of the officers of a 111 
!/I 

; District Development Council and the terms nd conditions . 1 1 ~  

, of service of such off ice~ '~ ; . . , 1'1 
I[ 

11.. 

(f) regulating the meetings of the District Develop- 
:. J I ~  

* I  
I .  ? 0, 

merit Council s nd t he procedure for conducting meetings 1 l 

thereat ; 

(g) reglllatingthe manner in which and the purposes 
% for which, standing committees mPy bc appointed ; 

4 

(h) any other matter which has to bc or may be, 
, pr cscribid. 

--___^_Y 

1 The words %y notification" were omitted by section 3 (1) of 
s 
. ,  

the Tarnil Nadu District Development Couacils (Amendment) Act, 

i 1965 (Tamil Nadu Act 19 of 19651. 
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884:.'* DistrlctDevd~pmeat [19$8:T,N.&tX'..- 
Coun~;l'&s, 

I . i  

it>;:!..*. ;. . I .  . . l[(3) (a) All rul:s m:d<: under this Act shall . bo 
.;-. pub1ish:d in the Port St, George Gazette ?nd, unless they 

. are expressed to come into force on it particulsr day, s b l l  
come into forc,: on the day on which they are so . 

, (b) All notific~tions issued under 'this Act shr.11, 
are express..d to come into force or1 : particclzr 
illto force on the dpy on which they are 

, , 
*,,- (c) Every rule made or notification issued under 

1 

l f 
this Act shall, as Soon 2s possible after it is  mado or issued, - 

placed 011 the table of bath Houses of the Legislature, 
- and if, befora the2 expiry of the sessioil in which it is so 

placed or the next s:ssion, b;::. ::J~~zs 3&ret. in making 
any 'modifiWion in ally such rule or notification or both * 

Houses agree that the rule or notifies tion should not be , 

made or insued, the rule or notification shall thereafter 
, ,  m have effect only in such modified form or be of no effect, 

as the @se may be, so however, that any such modifiation 
Or annulment shall bz without prejudice to the validity of 
anything previously ct one under t hat rule or notifi~tic~n.3 

' I 

. . 

1 

-,, ~ I _I- 

-*- . .  . 
1 Thip,sub-section was substituted for tha origi 

, 
b section. 3 (2) of the Tarnil N a d ~  District Devrlopiaort 

, dmeadmcnt) ~ c t ,  1965 (lure1 NNu I Y i',hil, 

t 
*I *a  

2 3  -- -- . - --- 
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430 District Development 
Councils (Amendment) 

IrSAMIL NADUJ ACT No. 19 OF 1965? 

THE I FrAMIL NADUJ DISTRICT DEVET~OPMENT 
COUNCILS (AMENDMENT) ACT, 1965. + 

a . .  t 

[Received the assent of the Governor on the 2nd Septeritbcr 
1965, first published i,t the Fort St. George Gazetie on 
the 15th September 1965 (Bhadra 24, 1887).] 

An Act to amend the l[Tamil Nadu J District Deve 
Councils Act, 1958, and to validate certain a 
proceedings of District .Development Councils. 

. r, 

BB it enacted by the Legislature 
Nadu] in the Sixteenth Year of 
as follows :- 

Short title. 1. 'rl~is Act may be called the pamil Nadu ~isiric 
Development Councils (Amendment) Act, 1 965. 

2-3. [The atllendme&tts made b 
already been incorporated in the 
the Tamil Nadu Distfict Development 
1958 (Tamil Nadu Act XVIII of 1958).] 

'Validatipn of , j . 4. NO act done or proceeding taken, before the 
.'I*. pertain PC%,, . the. commencement oE t @ ~  Act, ,by ,a District Revelo 
' " ' .' done Or - ~$9 Council establish-d for any district under sub-secti '.&. < 

ceepipgs 'J?kvn df section 4 of the principal Act shall he deemed -' by * District 
d: 7 - 'Development "invalid or ever to have been invalid on the 
?::+ - Councils. 
1 -  that more than three months have elapsed 

meeting of the District Development Counci 
and every sue$ act Or proceeding shall be, an 
deemed always to have bsen, as valid as if the 
of section 7 of the principal Act, a 
of this Act, were in force at all material tim 
act was'done or proceeding was taken. ----- 

I These words were substituted for the word " 
Tamil Nadu Adaptation of Laws Order, 1969, as 
Tamil Nadu Adaptation of Laws (Second Amendm 

' For Statement of Objects $and 
George Gazette Extraordinary, dated 
IV- Section 3. raa2e'l33. 

3, This exp -ession. .was SUD? JLULL;~ la 
-Madras " by. tb.: Tq@l Nadu. Adajttatj 
ameiidt5d bjr tfik Tam1 Nadu Adaptation - meat) Qrdet., 136% 

C 
I * .  -,si3w *** -- , , . 

. - 

'cr 
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The following Act of the Tamil Nadu Legislative Assembly reeiveded the 
assont of the Ckvernor on the 9th May 1997 and is hereby published for 

. general information :- . 
ACT No. 28 OF 1997. 

i Ail Act ts repeal the Tamil Nadu Distid Develo#mmtt Counctln Act, 1958. 

BE it enacted by the Legislative Assembly of the State of Tamil Nadu 
1x1 the forty-eighth Year of the Republic of India as follows:- 

1. (I) This Act m a y  be calkd :the Tamil PNadd District Devebpment Shon ti* and / 
Councils (Repeal) Act. 1997. co-to ' 

(2) It shall come into force at olrct. 

2. The Tamii Nadu District Development Council;: Act, 2958 is hereby 

(By order of the G o v ~ ~ "  

A. K. RAJA% 
Scrrttary to Go-- 

Law Depatmcnt. 
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